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CENTRAL ADMINISTRATIVETRIBL
JODHFUR BENCH

ORIGINAL, PL CATIOGN NG, 31872005
DATE (OF ULCLZ) {: THIS IS THE 5TH JULY, 2007.

HONPBLE MR KULDIP SINGH, VICE CHAIBMAN
ONBLE MR, R.R. BHANDARI, ADMINISTRATIVE MEMBER

Marendra Shrimali Sfo Shri Madanlal Shrimali aged 32 vears, resident of 3 EH 18
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»

Pawanpuri, Bikaner Cfficial Address : Posta! Assistant, System Mammager, Head Podt
Office, Bikaner.
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Mr.R.9.58luja,Ady, for applicant, presemt. 0 - Appilicant.
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Mr JM.Godara,Adv.,b.h. for Vineet hathur,;ar@sent.

Adminig

Versus

Union of India through the Secvelary,
Ministry of Communication, hanf"m Bhawan,

Mew Dielhi

The Director Postal Services,
Western Region, Rajasthan, Jodhpur.

The Post Master General,
Western Region, Rajasthan, Jodhpur.

"ﬁm hief Dl Pal,
1 Post Office, Bikaner,

The Superintendent Pogt Offices,
Bikaner.

Shri ohesua am
1: ,,,_.i,v,m, AL ,1 Servics, 79’"%‘"

AVAgids %ei Wi

ORDER (DRAL)
IBY RE Bhandori, Admnisirative Member)

Sk Marendra Shrimali, has filed this Application under Section 15 of the

rative Tribunals Act, 1985, praying for the following relisf

“(i)that by @ appropriate order or direction the impugned orders Annexure
A/ dated 21.7.2004, Annexure A/2 dated 23.8.2004, Annexnre A3 dated
7.6.2005 and Annexurs A4 dated 4/10.8.2005 may kimdly be goashed and set
aside.

(it¥that further to slforesaid it may kindly be directed that applicant iz entitlad

J

to have stepping up of pay wel 111 96 at par with hiv junior Shri SN
Vyas and consequently no recovery is ligble tobe effected from his salary.

{(iit}Any other direction/reliefiorder may be passed n favour of the applicant
which may be deemed just and proper under the facty and circumstances of

the case.

{ivjihat the cost of the application may be awarded with all conseguential



2. The factual matrix of the case as brought ont in the OA and its connter is that

the applicant was mitially engaged in the posial services at Bikaner on 4.10.1993 and

atter successfully completing the training, he started working 28 Postal Assistant on
18.1.19%4. Likewise, Shri S.IN. Vyas, was appointed on 22.11.1993, joinad on 3.1.1994

and started his dufies as Postal Assistant on 5.4.1994 at Beowar. The two Units ie.

Tl

Bikaner and Beawar are having different seniority Units. Later, on his own request, Shri

i

" Vyas, was transfeived to Bikaner Division and joined there on 21.7.1956, | ”Hi Yyas was

h|

cn*'a*ifin asic salary of Ra. 4,100/, as he was fixed at that salary wef 1.1.1996 in

Eeamm DHvision. At that point of fime, ohr‘ Narendra Shrimali was drawing only Rs.

T,

h"“ 30/~ as being fixed from 1.1.1996 in Bikauer Division. The anamely in fixation of the

salary for Shri Shrimali and of Shri Vyag, wae alse due o implementation of the V Pay
Commission Recommendgations; one joining in late 1993 and snother joining in early

1984 making aforfuitous econdition for Shri SN Vyas.
> o

3. Shri Narendra Shrimali and some of his other colleagunes who were similarly
placed, repregented for bringing their pay at par with their junior Shri S.N. Vyag, and

their salary was also stepped up fo Rs. 4100/- wef 1.1.1996. However, during an

internal checking inspection of Bikaner HP.O. In July 2004, o objection wag rajzed as

under -

& A

“The pay of sbove official was stepped np to Ra. 4100/ with that of

S.N. Vyes PA. whose pay was fixed at astage of Rs. 4000/- on 1.1.86
with DNI 1.1.96 and joined Bikaner Divigion on 21.7.96 on transfer
_under Rule 32 from Beawar Divizion. Stepping up of pay with &
official who was no more in Bikaner Divigion till 21.7.96 iz irregular.
This has resulted in overpayment of pay and allowances amounting {o

~

&, 28,630/~ a8 per dstails shown in Aunegure 'C

K As g result of this nternal check, respondents issued an order dated
21.7.2004 ordering recovery of Rs. 10,449/~ from the applicant's salary w.e.l the month
of July 2604 at the rate of Rs. 1000/~ per month. During the cousse of arguments, it was

brought out that Shri Shrimali's salary could have been increased to that of Shri Vyas

b 1

wch enhancement should be effective only on the date of Shri SN. \7 yas's
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